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\éﬁiﬁHE CENT RAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERAEAD
o ,

0.A NO. Y68 /97

Batween: . Dt. of Order: 16.4.97.
H3J . ham e e

C ﬁo . . . . .ﬁpplizaﬂt.
And . y

13 The Secretary,Dept. of Telecom, Sanchar Bhavan,
- 20, Ashaka Road, New Delhi, Nsu Delhi,

2+ The Chief General Manager, Telecommupications,
- A.P.Talecom Circle, Abhids, Hydarabad.

3. Tha General Manager, Telscom DBistrict,

\t isakhapatnam, we . ar
ole s REspondants,)
v
Counsel for the Applicant : PMr.N.R.Srinivasan

Counsél for thes Respondents Wrru;winmd Kumar, E£530

C ORA M3
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S.JA1 PARAMESHWAR @ MEMBER (3)

THE TRIBUNAL MADETHE FOLLWLING ORDZR:
‘Heard Sri NoR.Srinivasan for the applicant and Sri Vinod Kumar

for the respundentsf
ADMIT, This OR is similar to M.57/97 hence on the same lines
the following interim order is passodi=-
By the impugned order dt.13.11.56 the applicant whb is et
5leNo, of the impugned order is sought to be reverted
to the lower post of TOR (F) Prom the higher post of senior
TR (P). Interim order prayed for in this 0A is that sincevthe
recovery has bean started dus to reversion and that racovery
shouid be stayed till further order. It is fair to stay tha
recovery saucht to be madg Prom the dalary from the month of
April 1997 payable on 30.4¥57 until further orders, If be appli-~
cant is not already been reverted to the lousr post of TOA{P)
and if any Becovery had been made ander the impression that he
had been reverted then the smount should ba paid beck to him,

3 The applicant is diracted to _englose a copy of the impugned
order NOJE=5/Sr,TR(P)/III/16 dt.13.11.95 in tiis DAL

GERUTY RERTSTRAR(T)
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Te. Tha %ﬁcfsfa%yg Bopk. of Telecan,
Sancher Dhawan, 20, Ashaka Hoad,
Tosis galhin ’ ‘

2 The Chiaf C&nar%l Mananer, Telségommunicatlons,
AP Liitala, uﬁﬁﬂhar Gavan, fbids, Hyderabad,

de Tho Zunoral *ﬁndﬂmr “Trleoom ﬁiﬁtlbﬁtg
“igakhennt ﬁ,m. oy ;

f/ﬁ:/z;a cupy G0 Neeila ﬁ.ygﬁﬁiﬂaﬁﬁﬂ, u”*wﬁmt&gfm?gdydﬂ ﬁﬁﬂﬁf
9, One copy Lo ﬁ&.*.viﬂud Kumaz, EQprCﬁc Hg@axubaﬁu : '

.5‘ Una gupliculy osopy.
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